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weeks. Two students were not allowed to
complete  their  admission  formalities.
Admission of one student was cancelled and
he was asked to leave the University at once.

SHRI DEOKINANDAN NARAYAN: May
I know if any Professor from the staff took
part in these disturbances?

Dr. K. L. SHRIMALI: As far as ray
knowledge goes, no.

SHRI DEOKINANDAN NARAYAN: May
I know how many students were arrested and
prosecuted?

Dr. K. L. SHRIMALI: There were no

arrests.

SHRI DEOKINANDAN NARAYAN : May
I know if it is a fact that an effigy of our
Prime Minister was taken out in procession
and burnt?

Dr. K. L. SHRIMALI: No, as far as |
know, no effigy of the Prime Minister was
burnt but the effigy of Mr. K. M. Munshi was
burnt.

SHRI DEOKINANDAN NARAYAN : May
I know if Gita was also burnt?

Dr. K. L. SHRIMALI: No, that is

absolutely wrong.

DR. K. L. SHRIMALI: Yes, in the
recent meeting the boys have expressed their
profound regret and deep sorrow for all the
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happenings that have taken place.

SHRI DEOKINANDAN NARAYAN : May
| know what the attitude of the Hindu students
was in these disturbances?

Dr. K. L. SHRIMALLI: In the procession
which passed, there were students of all
communities.

(RAJYA SABHA ]

1.0 Questions 16

SHRI BHUPESH GUPTA: About these
unfortunate incidents, statements were made
by the spokesmen of the Government of India
and the Government of Uttar Pradesh and the
statements were contradictory to each other.
May 1 know what steps the Central
Government took in order to find out which
was not telling the truth?

Dr. K. L. SHRIMALI: | am responsible
for only those  statements that | make in this
House. 10—Shri Deokinandan Narayan.

MR. CHAIRMAN.  Question No.

SHRI DEOKINANDAN NARAYAN: Sir,
may | request that this question be postponed
to a further date as I have just got this long
statement which | could not read within two
minutes.

MRr. CHAIRMAN. You put another

question. This cannot be postponed.

DECISIONS TAKEN AT THE EDUCATION
MINISTERS' CONFERENCE

*10. SHRI DEOKINANDAN NARAYAN:
Will the Minister for EDUCATION be pleased to
state :

(@) the decisions taken at the Conference
of Education Ministers of States held in
September 1956; and

(b) which of those decisions have been
accepted by Government and are being
implemented?

THE DEPUTY MINISTER FOR
EDUCATION (Dr. K. L. SHRIMALI): (a) and
(b). A statement giving the required
information is placed on the Table of the
House. [See Appendix XV, Annexure No. 1]
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(*[SuPPLY OF PIG IRON TO JAPAN

1 I.SHRI NAWAB SINGH CHAU-HAN:
Will the Minister for HEAvY INDUSTRIES be
pleased to state:

(@) whether it is a fact that Government
have placed before the Government of Japan
certain proposals for the supply of pig iron to
that country and if so, what are the details of
the proposals and what is the quantity of the
pig iron to be supplied;

(b) how its value will be determined and
whether the payment will be received in cash
or kind; and

(c) when the finad decision s
expected to be taken in this matter?]
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tffTHE  MINISTER FOR  HEAVY
INDUSTRIES (SHRI MANUBHAI SHAH): (a) to
(c). No such proposal has been made.
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to Questions 18

SHRI KISHEN CHAND: May | know, Sir,
whether it is not the Government's policy to
export only manufactured articles and not to
export pig iron?

SHRI MANUBHAI SHAH: Yes, Sir. As |
have said, it is our policy and no pig iron is
being exported at all.

REPORT OF THE TRAVANCORE-COCHIN
BANKING ENQUIRY COMMISSION

+12. SHRIS. C. KARAYALAR:

Will the  Minister  for FINANCE  be pleased
to state:

(@) whether  the  Travancore-Cochin
Banking Enquiry Commission has submitted
its report; and

(b) if so, whether any action has been
taken thereon?

THE MINISTER rFor REVENUE AND
DEFENCE EXPENDITURE (SHrRI A. C.
GUHA) : (a) Yes, Sir.

(b) The recommendations are under
consideration and decisions will be taken as
early as possible.

SHRI S. C. KARAYALAR: May 1 ask
whether the decisions taken thereon will be
applicable to the entire area comprising the
former State of Travancore-Cochin or only to
that part of the Travancore-Cochin State
which is now a part of the Kerala State?

SHRI A. C. GUHA: The original Report
covered the banks of only that part of the
Travancore-Cochin State which previously
formed the Travancore-Cochin State and not
the present State. | think any action will only
cover banks of that portion which formed the
Travancore-Cochin State at the time of the
setting up of the Committee.

SHRI  PERATH NARAYANAN NAIR:
May | know, Sir, if the Government intend to
publish the Report?

SHRI A. C. GUHA: Yes, already it is under
print and as soon as the Government's
decision is taken, it will be released.



